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o). I specifications hove already
been aid down on hooks, shackles,
wire yopes, chaing and hang tools, The
unity which are registered for the
manufacture of these items are aware
of the requiremenis to be met from the
point of view of safety and the use of
these items in the factories is govern-
ed by Pactories Act, 1848 (item No.
28—Rule 55) which clesrly prohibits
their use without proper examination
and a test certificate. The National Test
House perform testg on the material
#ent to them, both by destructive and
non-destructive methods and the ma-
terials which are found failing in the
test are not certifieg as acceptable, At
present the relevant ISl specifications
do not make it obligatory for non-
destructive testing (ultrasomc and/or
radiographic) to defect flawg inthe
products, As an additional precaution,
Indian Standards are being amended to
pormit non-destructive testing also.
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NOTIFICATION UNOFR F33FNTIAL  CoMe.
MO Ti; AcCl

THE MINISTXR OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): 1 beg o lay on the Table
a copy of Noutication No SO, 1036
(Hind: and English versions) publish-
ed in Gazette of India dated the 13th
March, 1976 rescinding the Tyres :nd
Tubes (Movement Confrol) Order,
1974, under sub-section (6) of section
8 of the Esseantial Commodities Act,
1955 [Placeqd wn Library. See No,
LT-10578/76.1

NOTIFICATIONS UNDER ALL-INDIA SER-
VICEg ACT

THE MINISTZR] OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1I OM
METHA): I beg to lsy on the Talle

copy each of the following Notifica-
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tions (Hindi eng English versions)
under sub-section (2) of section 3 of
the All-India Services Act, 1851:——

(1) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Fifth Amendment Regulations,
1876, published in Notification No.
G.SR. 233(E) in Gazette of India
dated the 17th March, 1976,

(2) The Indian Administrative
Service (Pay) Sixth Amendment
Rules, 1978, publisheq in Notification
No, GSR. 234(E) in Gazette of
India dated the 17th Macch, 1976.

(3) The Inaian Administrative
Service (Fixation of Cadre Stien-
gth) Sixth Amendment Regulations,
1876, publisheq in Notification No
G SR. 235(E) i1n Gazette of India
dated the 17th Macch, 1976

(4) The Indian Adminsstrative
Service (Pay) Seventh Amendment
Rules, 1976, published in Notification
No. G.SR. 236(E) in Gazette of
India dated the 17th March, 1876

[Placed n Library See No, LT-10579/
76.1

NOTIrICATIONs UNoLR Cusroms ACT,

UNDER CENTRAL Exc1sg RULES, UNDER

TARIFF ACT, AND UNDER CENTRAL Ex-
CICES AND SaALT AcT

THE MINISTFR CF STATE IN-
CHARGE OF THZ DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table—

(1) A copy cach of the following
Notifications under section 159 of
the Customs Act, 1962:—

(i) G.SR. 204(E) to 228(E),
230(B), and 281(E), (Hindi ver-
sion) published in Gazette of
India dateq the 16th March, 1876
together with an explanatory
memorandum, [Placed m Lib.
rary. See No, LT-10580/76]

(ii) GSR. 248(E) (Hindi and
English versions) publisheg in
Gazette of Indla dateq the 24th
March, 1976 together with an



